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D B Realty Limited APPELLANT
Vs
Securities And Exchange Board Of India & Ors RESPONDENT

Date of Decision : 26-07-2023
Acts Referred:
Citation : (2023) 07 SEBI CK 0065

Hon'ble Judges : Tarun Agarwala, Presiding Officer;Meera Swarup, Technical
Member

Bench : Division Bench

Advocate : Rishika Harish, Akshaya Bhansali, Suyash Bhandari, Dimple
Gyamlani, Aditya Thanvi, Nirali Mehta, Mihir Mody, Arnav Misra, Shilpa Joshi,
Harshvardhan Melanta, K. Ashar

Judgement

1. We have been informed that the reply was served upon the appellant only
yesterday evening. Learned counsel for the appellant prays and is allowed three
weeks’ time to file rejoinder. List on September 11, 2023.

2. Learned counsel for the respondent informs that the WTM has fixed August 9,
2023 as a next date in the proceedings. We accordingly direct the WTM to defer
the hearing on that day and list the hearing after September 11, 2023.

3. This order will be digitally signed by the Private Secretary on behalf of the
bench and all concerned parties are directed to act on the digitally signed copy of
this order. Certified copy of this order is also available from the Registry on
payment of usual charges.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/d-b-realty-limited-appellant-hash-... Page 1 of 1



